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1¨É½þÉ®úÉ¹]Åõ ¶ÉÉºÉxÉ ®úÉVÉ{ÉjÉ +ºÉÉvÉÉ®úhÉ ¦ÉÉMÉ +É`ö, VÉÉxÉä´ÉÉ®úÒú 15, 2018/{ÉÉè¹É 25, ¶ÉEäò 1939

An Act further to amend the Maharashtra Local Authority Members’
Disqualification Act, 1986.

WHEREAS the Governor of Maharashtra had promulgated the
Maharashtra Local Authority Members’ Disqualification (Amendment)
Ordinance, 2017 on the 1st July 2017;

AND WHEREAS upon the re-assembly of the State Legislature on the
24th July 2017, the Maharashtra Local Authority Members’ Disqualification
(Amendment) Bill, 2017 (L. A. Bill No. XXXVIII of  2017), for converting the
said Ordinance into an Act of the State Legislature was passed by the
Maharashtra Legislative Assembly on 27th July 2017 and was  transmitted
to the Maharashtra Legislative Council;
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Ê´É¦ÉÉMÉÉEòbÚ÷xÉ +É±Éä±ÉÒ Ê´ÉvÉäªÉEäò (<ÆOÉVÉÒ +xÉÖ́ ÉÉnù).

In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Local Authority Members’ Disqualification (Amendment) Act, 2017
(Mah. Act No. I of 2018) is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c Secretary (Legislation) to Government,
Law and Judiciary Department.

———————

MAHARASHTRA ACT No. I OF 2018

(First published, after having received the assent of the Governor in the “Maharashtra
Government Gazette”, on the 15th January 2018.)

RNI  No. MAHENG /2009/35528
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AND WHEREAS thereafter, as the session of the Maharashtra
Legislative Council was prorogue on the 11th August 2017, the said Bill could
not be passed by the Maharashtra Legislative Council ;

AND WHEREAS as provided by artical 213 (2)(a) of the Constitution
of India, the said Ordinance will be ceased to operate at the expiration of
six weeks from the date of re-assembly of the State Legislature, that is ,
after the 3rd September 2017;

AND WHEREAS both Houses of the State Legislature were not in
session; and the Governor of Maharashtra was satisfied that circumstances
existed which rendered it necessary for him to take immediate action to
continue the operation of the provisions of the said Ordinance, for the
purposes hereinafter appearing; and, therefore, promulgated the
Maharashtra Local Authority Members’ Disqualification (Amendment and
Continuance) Ordinance, 2017 (hereinafter referred to as “the said
Continuance  Ordinance”) on the 1st September 2017;

AND WHEREAS it is expedient to replace the said Continuance
Ordinance by an Act of the State Legislature; it is hereby enacted in the
Sixty-eighth year of the Republic of  India as follows :—

1. (1) This Act may be called the Maharashtra Local Authority
Members’ Disqualification (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on 1st July 2017.

2. (a) Section 7 of the Maharashtra Local Authority Members’
Disqualification Act, 1986 (hereinafter referred to as “the principal
Act”), shall be renumbered as sub-section (1) of that section and in
sub-section (1) as so renumbered, for the portion beginning with
brackets, letters and words “ (ii) in the case of any other councillor or ”
and ending with the words “ Collector shall be final ”, the following
portion shall be substituted, namely :—

“ (ii) in the case of any other councillor or  member, to the
Collector,

for his decision : ” ;

(b) after sub-section (1) as so-renumbered the following sub-
sections shall be added, namely :—

“(2) The decision of the Commissioner or the Collector, as the
case may be, shall forthwith be communicated to all concerned.

(3) Any person aggrieved by the decision of the Commissioner
or Collector may, prefer an appeal to the State Government within
a period of thirty days from the date of such order. ”.

Amendment
of section 7
of Mah. XX

of 1987.

Mah. XX
of  1987.

Short title
and

commencement.

Mah.
Ord.
XIX  of
2017.
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Mah.
Ord.

XIX of
2017.

Repeal of
Mah. Ord.
XIX of
2017 and
saving.

3. (1) The Maharashtra Local Authority Members’ Disqualification
(Amendment and Continuance) Ordinance, 2017, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken (including any notification or order issued) under the
corresponding provisions of the principal Act, as amended by the said
Ordinance, shall be deemed to have been done, taken or issued, as the
case may be, under the corresponding provisions of the principal Act
as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF
GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004,  EDITOR : SHRI PARSHURAM
JAGANNATH GOSAVI.
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MAHARASHTRA ACT  No. XXXV OF 2019.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette”, on the 26th December 2019).

An Act further to amend the Maharashtra Local Authority Members’ Disqualification
Act, 1986.

WHEREAS, both Houses of the State Legislature were not in session ;

AND WHEREAS, the Governor of Maharashtra was satisfied that circumstances
existed which rendered it necessary for him to take immediate action further to
amend the Maharashtra Local Authority Members’ Disqualification Act, 1986,
for the purposes hereinafter appearing ; and, therefore, promulgated the Maharashtra
Local Authority Members’ Disqualification (Amendment) Ordinance, 2019 on the 6th
August 2019 ;

Mah. XX
of 1987.

Mah.
Ord.

XVII of
2019.
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Ê´É¦ÉÉMÉÉEòbÚ÷xÉ +É±Éä±ÉÒ Ê´ÉvÉäªÉEäò (<ÆOÉVÉÒ +xÉÖ́ ÉÉnù).

In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Maharashtra Local Authority Members’ Disqualification (Amendment) Act, 2019  (Mah. Act No. XXXV
of 2019), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

————————
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AND WHEREAS,  it is expedient to replace the said Ordinance by an Act of the
State Legislature ; it is hereby enacted in the Seventieth Year of the Republic of
India as follows :—

1. (1) This Act may be called the Maharashtra Local Authority Members’
Disqualification (Amendment) Act, 2019.

(2) It shall be deemed to have come into force on the 6th August 2019.

2. In section 2 of the Maharashtra Local Authority Members’ Disqualification
Act, 1986, (hereinafter referred to as “the principal Act ”), —

(i) for clause (h), the following clause shall be substituted, namely :—

“(h) “ Municipal Council” means a Municipal Council constituted
under the Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships Act, 1965 and also includes the Nagar Panchayat
constituted under the said Act ;”;

(ii) in clause (m), after sub-clause (iii), the following sub-clause shall be
added, namely :—

“(iv) in relation to the Municipal Council, means the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships Act,
1965; ”.

3. (1) The Maharashtra Local Authority Members’ Disqualification
(Amendment)  Ordinance, 2019, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken (including
any notification or order issued) under the corresponding provisions of the principal
Act, as amended by the said Ordinance, shall be deemed to have been done, taken
or issued, as  the case may be, under the corresponding provisions of the principal
Act, as amended by this Act.

Amendment
of section 2
of Mah. XX

of 1987.

Mah. XX
of 1987.
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of 1965.

Repeal of
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and saving.
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of 1965.

Mah.
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XVII of
2019.
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